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In pursuance of the provisions of Clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of The Uttarakhand
Panchayat Law (Amendment) Bill, 2008 (Uttarakhand Adhiniyam Sankhya 07 of 2008) :--

As passed by the Uttarakhand Legislative Assembly and assented to by the Governor
on 26 May, 2008. :
No. 1347/XXXV1(4)/2008
Dated Dehradun, May 28. 2008

NOTIFICATION

Miscellaneous

THE UTTARAKHAND PANCHAYAT LAW (AMENDMENT) ACT, 2008
(Act No. 07 of 2008)
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To further amend the United Provinces Panchayat Raj Act, 1947 (as amended from time to
time and as applicable to the State of Uttarakhand) and the Uttar Pradesh Zila Panchayat Raj and
Khestra Panchayat Act, 1961 (as amended from time to time and as applicable to the State of
Uttarakhand) to the context of the State of Uttarakhand

AN
AcT

Be it enacted by the Uttarakhand Legislative Assembly in the 59" year of the Republic of
India as follows:--

Chapter-Ii
Preliminary

(1) This Act may be called the Uttarakhand Panchayat Law (Amendment)
Act, 2008.

(2) It shall come in to force at once.
Chapter-li
Part-i
The United Provinces Panchayat Raj Act, 1947

In section 11-A of the United Provinces Panchayat Raj Act, 1947 (as amended
from time to time and as applicable to the State of Uttarakhand) (hereinafter
referred to as Principal Act)--

“In place of words ‘not less than one third’ occurring in sub-section (3) and (4),
the word ‘not less than one half’ shall be substituted.”

In section 12 of the Principal Act--

“In place of words ‘not less than one third" occurring in clause (b) and (c) of sub-
section (5), the word ‘not less than one half’ shall be substituted.”

Chapter-lil

The Uttar Pradesh Khestra Panchayat and Zila Panchayat Act, 1961

4.

In section 6A, 7A, 18A and section 19A of the Uttar Pradesh Khestra Panchayat
and Zila Panchayat Act, 1961 (as amended from time to time and as
applicable to the State of Uttarakhand) the words “not less than one half” shall
be substituted in place of words “not less than one third”, occurring in sub-
section (2) and (3).

By Order,

R.D. PALIWAL,
Secretary.
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